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Guidelines for giving grants-in-aid for pro-

jects in the Minisiry of Programme Imple-
mentation

3169. SHRI THANGABAALU: Will the
Minister of PROGRAMME IMPLEMEN-
TATION be pleased to state:

(a) what are the guidelines for giving
grant-in-aid to voluntary organisaticns in
regard to various projects in the Ministry
of Programme Implementation;

(b) what are the details of organisations
of all India character and the amount of
grants-in-aid disbursed State-wise project-
wise during 1985-86;

(c) whether the sanctioned amount is
fuily utilised; and

(d) what action Government have taken
against those organisations, where sinc-
ticned amount is pot properly utilised?

THE MINISTER OF PROGRAMME
IMPLEMENTATION (SHRI A, B, A.
GHANI KHAN CHOUDHURY}: fa)y to
(d) The Ministry of Programme Implemen.
tation do not administer any proiects|sche-
mes, and. therefore, the question of jssu-
ing guidelines for giving grant-in-ajd to
voluntery organisations in resard thereto
does not arise.

Guidelines for glving grant-in-aild for pro-
Jects in the Ministry of Environment and
forests

3170. SHRI THANGABAALU: Wil
the Minister of ENVIRONMENT AND
FORESTS be pleased to state:

(a) what are the guidelines for giving
grant-in-aid to voluntary organisations in
regard to various projects in the Ministry
of Environment and Forests;

_ (b) what are the defails of organisa-
tions of All India character and the amount
of grant-in-aig disbursed State-wise, pro-
ject wise during 1985-86;
(c) if so, whether the
amount is fully utilised; and

sanctioned

(d) what action Government have taken
against those organisations where  the
sanctioned gmount is not properly uti-
lised9
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THE MINISTER OF STATE IN THE
MINISTRY OF ENVIRONMENT AND
FORESTS (SHRI Z, R. ANSARI): (a)
The details of guidelines for giving grant
in-aid to voluntary grganisation in regard .
to various projects are givep in Annexure-
L. [See Appendix CXL, Annexure No.
1]. :

(b) The details of organisations and tho
amount of grant-in-aid disbursed State-
wise and project-wise during 1985-86 are
given in Annexure-II. [See Appendix
CXL, Annexure No, 1]2].

{c) and (d) Tt is likely that full utilisation
of sanctioned amount hag not been possi-
ble in sofne cases. In case sanctioned
amount is not properly utilised, appro-
priate action is taken, after obtaining the
explanation of the organisation concerned.

Ex-employees of Ex-rulers

3171. SHR1 CHIMANBHAI MEHTA.
Will the PRIME MINISTER be pleased
o state:

(a) whether any complaints have recent-
ly peen received froy the ex-employees
of ex-rulers regarding termination of their
services gpnd focilities without yny notice
to them and without any paymeng to suva
ex-employees of ex-rulers and jf SO, what
action has been taken in thig regard; and

(b) whether ji is a fact that such ex-
employees of ex-rulers are more than 10
lacs ip number?

THE DEPUTY MINISTER IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVAMCES AND PENSIONS (SHRI
BIREN SINGH ENGTI): (a) A peliiion
fhas recently beep received in the Minisiry
of Personnel, Public Grievances and Pen-
sions alleging that the retirement of for-
mer employees of ex-Junagarh State, who
had become employees of the Government >
of Gujarat, before they attained the age of
60 vears was irregular gnd as such full
compensation should be paig to these em-
ployees|their families for the period they
should have normally remained in service
had they not been retired before attaining



